IHGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Fxervcising powers of Bar Counceil under Section 58 of the Advocates Act, 1961)
* Kk ok

EXTLNSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
0 ,__:’ZHL___»_*_ Dated: 215)//2/,203-0

Provisional admission granted under Advocates Act, 1961 in favour of

Ma. Vasudlia Shavina
PO Ganesh Sharma
RO HL.Ne.20, Ward Mo, L, Vijyapur, Samba

vide hotification Mo < 2.2~ daled [07 /[Z for a period of one year has
been extenced fill _B)L__[ 2 - 5.02. | afler condonation of delay and subject to
ihe verification of hisfiher Certificates/LL.B Degrees from the concerned

University and vertiication of his/her character and antecedents from the

1ha renewal [ oxtension of provisignal licence/enrofiment must

he soughi beiore tha date of expiry unless the absolute/final

cnroliment as an Advocate is ordered there before.

Try Crder e /

IIVlohamma Yasin Be!gh)>%,—u\>
Registrar (Adm.) -

o hen ..7/ Y M,/,,o ), Ry L
No: w0 27 '// [P Dated: JL“}[ e Y1)

Copy forwarded to the: -

Principal District and Sessions Judge, Samba.
jar Councll of India, New Delhi.
Ciovvorment Press, Jammu for publication in the next issue

rmiment Gazette.

A Proside nt Distnct Bar Associalion, Samba.

LG e-Courns High Ceurt of J&K Jamimu for uploading on the official
‘A/@bShb.

&, Bia, Vasudha Sharma, Advecale

o information and necessary action.
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